
 
FORM G  

 

INVITATION FOR EXPRESSION OF INTEREST FOR  

‘V.G.I PHARMA PRIVATE LIMITED’ 
OPERATING IN PHARMACEUTICAL MANUFACTURING IN AKOLA, MAHARASHTRA  

 

 (Under sub-regulation (1) of Regulation 36A of the Insolvency and Bankruptcy Board of 
India (Insolvency Resolution Process for Corporate Persons) Regulations, 2016) 

 
RELEVANT PARTICULARS 

1. Name of the corporate debtor along with 
PAN & CIN / LLP No. 

  V.G.I Pharma Private Limited  
  PAN: AADCV6940J 
  CIN: U24200MH2011PTC218263 

2. Address of the registered office 
(as per MCA records) 

Plot no. J-8, Phase 3, MIDC Akola, Maharashtra –
444104. 

3. URL of website 
 

NA 

4. Details of place where majority of fixed 
assets are located 

Plot no. J-8, Phase 3, MIDC Akola, Maharashtra – 
444104. 

5. Installed capacity of main products / 
services  
 

Not Available since the Company is not in operations 
since 2021. 

6. Quantity and value of main products / 
services sold in last financial year 

As per information available, Company is not in 
operations since 2021. 

7. Number of employees / workmen Nil as per the information available. 
8. Further details including last available 

financial statements (with schedules) of 
two years, lists of creditors are available 
at URL: 
 

The details as available can be sought by sending an 
email on vgipharma.ibc@gmail.com and / or Virtual 
Data Room in accordance with the provisions of the 
Code and Regulations made thereunder. 

   9. Eligibility for resolution applicants under 
section 25(2)(h) of the Code is available 
at URL: 

The detailed invitation for expression of interest 
which shall include the eligibility for resolution 
applicants under Sec 25(2)(h) of the Code can be 
sought by sending an email on 
vgipharma.ibc@gmail.com 

    10. Last  date  for  receipt of  expression  of  
interest 

February 15, 2025 

11. Date of issue of provisional list of 
prospective resolution applicants 

February 25, 2025 
 

12. Last date for submission of objections to 
provisional list 
 

March 02, 2025 
 

13.  Date of issue of final list of prospective 
resolution applicants 

March 12, 2025 

14. Date of issue of information 
memorandum, evaluation matrix and 
request for resolution plans to 
prospective resolution applicants 

March 17, 2025 
 

15. Last date for submission of resolution 
plans 

April 16, 2025 

16. Process email id to submit EOI  vgipharma.ibc@gmail.com 

 
 



 

 
Kshitiz Gupta 
Registration Number: IBBI/IPA-002/IP-N00721/2018-2019/12140 
AFA Valid Till: December 31, 2025 
Resolution Professional of V.G.I Pharma Private Limited 
 

Address & email id registered with IBBI:  
F-52, First Floor, Centrium Mall, Lokhandwala Township Akurli Road,  
Kandivali East, Mumbai - 400101 
 
Email Address- kshitiz.ca@gmail.com 
 
Process specific email id for correspondence: vgipharma.ibc@gmail.com 

 
Date: January 31, 2025 
Place: Mumbai 
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List of pledges:-

The pledges,in specific and the public, in general, are hereby notified that
public auction of the gold ornaments pledged in the below accounts is
proposed to be conducted at the following branches on 17/02/2025 from
10.00 am onwards. We are auctioning gold ornaments defaulted customers
who have failed to make payment of his/her loan amount despite being
notified by registered letters. Unauctioned items shall be auctioned on any
other days without further notice. Changes in venue or date (if any)will be
displayed at auction centre and onwebsitewithout any further notice.

BEED, HIRALAL CHOWK BEED, 134680700024979, 5000, 5006, 5011,
5107 , 5144 , 134680730047410 , PARL I VA IJNATH BEED,
134760700028032, 8288, 8304, 8332, 8375, 8405, 134760730017517,
7627, DHULE, GANDHICHOWK DHULE, 126040700030992, 1103,
126040730018104, 8111, 8112, 8113, 8173, SHIRPUR DHULE,
134060700019408, 9474, 9501, 9513, 134060730009672, 9676, 9677,
9710, 134060750000037, HINGOLI, HINGOLI, 138310700002774, 2776,
SADAR BAZAR HINGOLI , 134780700011083, 1098, 1099,
134780730013621, JALNA, AMBAD JALNA, 133010700042784, 2789,
2831, 2834, 2842, 2872, 2880, 2927, 2928, 2945, 133010730019387,
BHOKERDAN ROAD JALNA, 133830700027300, 7340, 7390, 7394, 7396,
133830730032799, 2929, CHAMAN JALNA, 134740700038324, 9107,
9108, 9166, 9174, 9220, 9221, 134740730040418, MAMACHOWK JALNA,
132040700035048, 5081, 5095, PARATHUR JALNA, 133220700049780,
9997, 133220700050004, 0060, 133220750000098, LATUR, AUSA MAIN
ROAD, 137450700006230, 137450730028127, AUSA ROAD LATUR,
139160700004470, 4498, 4528, 139160730006450, 6490, CHANSHUK
ROAD LATUR, 134830700028923, 8935, 8966, 8976, NILANGA,
138290730011929 , 2146 , SH IVAJ I CHOWK AHMEDPUR,
138240700003645, UDGIR, 137460700004347, 4363, 4366, 4388, 4404,
137460730018606 , NANDED , ANAND NAGAR NANDED ,
126680700041742, 1796, 1825, 1889, 1941, 1950, 126680730019487,
126680780000123, DHARMABAD NANDED, 133530700027197, 7252,
133530730009238, 9288, KINWAT NANDED, 134800700041480, 1591,
134800730008085, MAIN ROAD BHOKAR, 133050700055226, 5302,
5330, 133050730015605, PETH UMRI NANDED, 134790700028341,
8486, TARODANAKANANDED, 132380700033457, DAMAN, BUSSTAND
DAMAN, 139410700003493, 3502, 3753, 3768, 3799, DABHEL,
139210700002915, 139210730002186, DAMAN, 114770700037378,
7623, 7640, 7690, 7728, 114770730015428, 5758, 5866, 5926, 5950, 5968,
5981,
Persons wishing to participate in the above auction shall comply with the
following:- Interested Bidders should submit Rs. 10,000/- as EMD
(refundable to unsuccessful bidders)by way of Cash on the same day of
auction. Bidders should carry valid ID card/PAN card. For more details
please contact 8089292353.
Authorised Officer
For Manappuram Finance Ltd

MANAPPURAM FINANCE LTD.

GOLD AUCTION NOTICE

CIN : L65910KL1992PLC006623
Registered Office: W - 4/ 638A, Manappuram House,

P.O. Valapad, Thrissur - 680 567, Kerala, India

POSSESSION NOTICE
[Rule-8(1)]

Whereas theundersignedbeing the authorizedofficerof L&T FinanceLimited (Erstwhile,L&T FinanceHoldingsLtd), under the SecuritizationandReconstruction
of Financial Assets and Enforcement of Security Interest Act, 2002, and in exercise of powers conferred by Section 13(12) of the said Act readwith [rule 3] of the
Security Interest (Enforcement)Rules, 2002 issueda demandnotices callingupon theBorrower/Co-borrowersandGuarantors to repay the amountmentioned in
the demandnotice appendedbelowwithin 60 days from the date of receipt of the said notice togetherwith further interest and other charges from the date of
demandnotice till payment/realization.The Borrower/ Co-Borrowers/Guarantorshaving failed to repay the amount, notice is herebygiven to the Borrower/ Co-
Borrowers/ Guarantors and public in general that the undersignedhas taken possession of the property described herein under in exercise of powers conferred
onhim/herunderSection13of the saidAct readwith rule8of the saidRuleson thisnotice.

L&T Finance Limited
(formerly known as L&T Finance Holdings Limited)
Registered Office: L&T Finance Limited, Brindavan Building
Plot No. 177, Kalina, CST Road, Near Mercedes Showroom
Santacruz (East), Mumbai 400 098
CIN No.: L67120MH2008PLC181833
Branch office: Thane

Loan
Account
Number

Demand Notice Date and Type
of Possession

TakenDate
Outstanding
Amount (`)

Borrower/s/
Co-borrower/s &
Guarantors Name

Description of the Mortgaged Properties

H051190506
23041708
/
H051192007
23060537

1. Mr. Sandeep
Jotiba Wandre As
Borrower And
2. Mrs. Pooja
Sandeep Wandre

SCHEDULE – I
All That Piece And Parcel Of Flat No. 606, Admeasuring 370 Sqaure
Feet Carpet Area, Equivalent To 34.37 Sq.Mtrs On The 6th Floor In The
Building No. D2, In The Building Known As Raunak City Situated At
Village Wadeghar Taluka Kalyan, District Thane, Within The Limits Of
KalyanDombivaliMunicipal Corporation Thane – 421 301

08.11.2024 25.01.2025
Symbolic
Possession

Rs. 39,42,290.55/-
As on 04-11-2024

The Borrower/ Co-borrowers/ Guarantors in particular and public in general is hereby cautioned not to deal with the property and any dealing in the property
would be subject to the charge of L&T Finance Limited for an amount mentioned in the demand notice together with further interest and other charges from
thedateof demandnotice till payment/realization.

Date: 31.01.2025
Place: Mumbai

Authorized Officer
Sd/-

For L&T FINANCE LIMITED

Date:January30,2025

Place:Mumbai

FORMNo.INC-26

[PursuanttoRule30theCompanies(Incorporation)Rules,2014]

ChangeofRegisteredOfficeofCrosscheckTechnologyServicesPrivateLimited

from"StateofMaharashtra"tothe"NationalCapitalTerritoryofDelhi"

BEFORETHECENTRALGOVERNMENT

HON'BLEREGIONALDIRECTOR,WESTERNREGION,MUMBAI

MINISTRYOFCORPORATEAFFAIRS

Everest,5thFloor,100MarineDrive,Mumbai,Maharashtra-400002,

INTHEMATTEROFTHECOMPANIESACT,2013,SECTION13(4)OFCOMPANIESACT,

2013ANDRULES30(5)(A)OFTHECOMPANIES(INCORPORATION)RULES,2014

AND

INTHEMATTEROFCROSSCHECKTECHNOLOGYSERVICESPRIVATELIMITEDHAVING

ITSREGISTEREDOFFICEATLEVEL4DYNASTY,AWING,ANDHERI-KURLAROAD,

MUMBAI,MAHARASHTRA-400059,CIN:U74140MH2007PTC173827

….. Applicant Company

NoticeisherebygiventotheGeneral Publicthat theApplicantCompanyproposestomake

applicationtotheHon'bleRegionalDirector,WesternRegion,Mumbai,underSection13ofthe

CompaniesAct,2013seekingconfirmationofalterationoftheMemorandumofAssociationof

theApplicantCompanyintermsofthespecialresolutionpassedattheExtra-ordinaryGeneral

MeetingheldonTuesday, January28,2025toenabletheApplicantCompanytochangeits

RegisteredOfficefromtheStateofMaharashtratotheNationalCapitalTerritoryofDelhiwithin

thejurisdictionofRegistrarofCompanies,NCTofDelhiandHaryana.

Anypersonwhoseinterest islikelytobeaffectedbytheproposedchangeof theRegistered

OfficeoftheApplicantCompanymaydelivereitherontheMCA-21portal(www.mca.gov.in)by

filingInvestorComplaint formorcausetobedeliveredorsendbyregisteredpost of his/her

objectionssupportedbyanaffidavitstatingthenatureofhis/herinterestandgroundsofopposition

totheHon'bleRegionalDirector,WesternRegion,Mumbai,withinfourteendaysfromthedate

ofpublicationof thisnoticewithacopyof theApplicantCompanyat itsRegisteredOfficeat

theaddressmentionedbelow:

Level4Dynasty,AWing,Andheri-KurlaRoad,Mumbai,Maharashtra-400059

For andonbehalf of Applicant Company

CrosscheckTechnologyServicesPrivateLimited

Sd/-

Name:ApurvaTandon

Director

DIN:09792768
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NOTICE is hereby given that pursuant to the provisions of Section 110 read with Section 108 and other
applicable provisions, if any, of the Companies Act, 2013 (‘Act’) (including any statutory modification or re-
enactment thereof for the time being in force), read with Rule 20 and 22 of the Companies (Management and
Administration) Rules, 2014 (‘Rules’), Regulation 44 of the Securities and Exchange Board of India (Listing
Obligations and Disclosure Requirements) Regulations, 2015 (‘SEBI Listing Regulations’), Secretarial
Standard-2 on General Meetings issued by The Institute of Company Secretaries of India (‘SS-2’), each as
amended and in accordance with the guidelines prescribed by the Ministry of Corporate Affairs (‘MCA’) for
holding general meetings / conducting postal ballot process through e-voting vide General Circular Nos.
14/2020 dated April 8, 2020, 17/2020 dated April 13, 2020, 20/2020 dated May 5, 2020 and subsequent
circulars issued in this regard, the latest being 09/2024 dated September 19, 2024 (‘MCA Circulars’), to
transact the special business as set out hereunder by passing Special Resolution by way of postal ballot,
only by voting through electronic means (‘remote e-voting’):

Sr. No. Resolution Description Resolution Type
1. Appointment of Ms. Anita Belani (DIN: 01532511) as an Independent Special Resolution

Director of the Company for a term of 5 years, w.e.f. January 14, 2025.
Members are hereby informed that pursuant to the MCA Circular, the Company on Thursday, January 30,
2025 has completed the dispatch of the Postal Ballot Notice dated January 14, 2025, electronically to all the
Members of the Company, whose name appeared on the Register of the Members/ List of Beneficial
Owners maintained by the Depositories as on cut-off date i.e., Friday, January 24, 2025 and who have
registered their e-mail addresses in respect of physical holdings with the company’s Registrar and Share
Transfer Agents i.e., MUFG Intime Private Limited (‘RTA’). A person who is not a member of the Company
on the cut-off date should accordingly treat the Postal Ballot as for information purpose only.
The Postal Ballot Notice along with Explanatory Statement has been uploaded on the website of the
Company www.benareshotelslimited.com and also can be accessed from the website of the Stock
Exchange i.e., BSE Limited at www.bseindia.com. The Notice is also available on the website of e-voting
agency at www.evoting.nsdl.com.
In compliance with Regulation 44 of the SEBI Listing Regulations and Sections 108 of the Act read with Rule
20 of the Companies (Management and Administration) Rules 2014, as amended and MCA Circulars, the
Company is providing facility for voting through remote e-voting to enable its Members to cast their votes
electronically in respect of the Resolution set out in this Postal Ballot Notice. For this purpose, the Company
has engaged the services of National Securities Depository Limited (‘NSDL’) and has also made necessary
arrangements with its RTA to facilitate e-voting. In terms of MCA Circulars, Voting can be done only
by e-voting.
E-voting will commence at 09.00 a.m. (IST) on Monday, February 3, 2025 and will close at 05.00
p.m. (IST) on Tuesday, March 4, 2025.
The Resolution under the Postal Ballot Notice, if passed by the members, shall be deemed to have been
passed on the last date specified by the Company for e-voting i.e., Tuesday, March 4, 2025. Further
resolution passed by the Members through E-voting are deemed to have been passed effectively at a
General Meeting.
The Members has option to get their e-mail ids temporarily registered by adopting the procedure mentioned
in the Postal Ballot Notice to enable them to exercise their voting under the e-voting for this postal ballot.
The Board of Directors at their meeting held on January 14, 2025, has appointed Arvind Kohli and
Associates, Company Secretaries (FCS: 04434; COP: 2818), as the Scrutinizer for conducting the Postal
Ballot through e-voting process, in a fair and transparent manner. The results of the Postal Ballot will be
announced on or before Thursday, March 6, 2025. The results of the Postal Ballot together with the
Scrutinizer’s Report will be posted on the Company’s website www.benareshotelslimited.com and will
also be communicated to the BSE.
In case the Members have any queries / grievances or need any assistance on remote e-voting, you may
refer the Frequently Asked Questions (FAQs) for shareholders and e-voting user manual for shareholders
available at the Download section of www.evoting.nsdl.com or please write to the Company at
investor@tajhotels.com.

Corporate Identification No. (CIN) : L55101UP1971PLC003480
Registered Office: Taj Ganges, Nadesar Palace Compound, Varanasi - 221 002, Tel.: 0542 6660001

Corporate Office: Taj Palace, Sardar Patel Marg, New Delhi – 110021, Tel.: 011 6650 3549/3704
E-mail: investor@tajhotels.com | Website: www.benareshotelslimited.com

NOTICE OF POSTAL BALLOT

Place : New Delhi
Date : January 30, 2025

For Benares Hotels Limited
sd./-

Vanika Mahajan
Company Secretary (A34515)
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\ लदल्िी,  नवराष््् ् न्यूज नेटवक्क.
यमुनेच�्या पाण�्याच�्या आमचय्ाकडे चार
बाटलय्ा आहेत. तय्ा आम�्ही प््तय्ेकािा
पाठवू. लहंमत असेि तर ते पाणी लपवून
दाखवा, अशा शब�्दामंध�्य ेलदल�्िीच ेमखु�्यमतं््ी
अरलवंद केजरीवाि यांनी भाजपासह काँग््ेस
नेत�्यांना आव�्हान लदिे. दरम�्यान, लनवडणूक
आयोगान ेकजेरीवाि यानंा शकु््वारी सकाळी
११ वाजेपय्ं्त “यमुनेतीि लवषारी पाणी या
लवधानावर ठोस परुाव ेसादर करणय्ाच ेलनद््शे
लदि ेहोत.े यािा त�्यानंी पत््कार पलरषदते उत््र
लदि.े यावळेी त�्यानंी लनवडणकू आयोगावरच
गंभीर आरोपही केिे. आज पत््कार पलरषदेत
पाणय्ाचय्ा बाटलय्ा दाखवत केजरीवाि
म�्हणािे, या बाटल�्यांमध�्ये ७ पीपीएम
अमोलनयाचे पाणी आहे, जय्ामधय्े कि्ोरीन
लमसळि ेआह.े लवधानसभा लनवडणकुीसाठी
भाजपा आलण काँग््ेसने हातलमळवणी केिी
आहे. जय्ामुळे लदलि्ीकरांचे आरोगय्

धोकय्ात आिे आहे. आपचे नेते संजय लसंह
या बाटलय्ा भाजपा मुखय्ाियात अलमत
शाह, वीरेद््् सचदवेा, नायब लसगं सनैी आलण
कागँ््सेच ेनते ेराहिु गाधंी याचंय्ासाठी दखेीि
पोहोचवतीि. तय्ांचय्ात लहंमत असेि तर
तय्ांनी पत््कार पलरषदेत हे पाणी लपऊन
आमह्ािा दाखवावे, असे आव�्हानही त�्यांनी
लदिे. लदल�्िी लवधानसभा लनवडणुकीत
उघडपणे पैसे वाटणे सुर ् आहे. आम�्ही
केिेल�्या तक््ारीकडे पूणव्पणे दुिव्क्् केिे
जात आहे. राजीव कुमार यांना
लनवृत््ीनंतरची नोकरी हवी आहे. इलतहास
तय्ांना कधीही माफ करणार नाही.लनवडणूक
आयोग कधीही इतका उद्््वस्् झािा
नव�्हता, अस ेगभंीर आरोप करत त ेमिा दोन
लदवसातं तरु्गंात टाकतीि. मिा भीती वाटत
नाही. देशाने यापूव््ी कधीही अशा
लनवडणुका पालहलय्ा नाही, असा दावाही
केजरीवािांनी यावेळी केिा.

केजरीवालांचे भाजपसह काँग््ेस नेत�्यांना आव�्हान

हिमंत असले तर यमनुचे ेपाणी हपऊन दाखवा

बनावट नंबर पले्टची गाडी आली कुठून:  रसंह 
बुधवारी रात््ी दिल्लीतील पंजाब भवनाजवळ पंजाब सरकार
दलदिलेल्या कारमधून रोख रक््म, िार् आदि आपचे पत््के जप्त
करण्यात आली. याबाबत आपचे ज्येष् ् नेते संजय दसंि यांनी
भाजपावर दनशािा साधला आिे. त्यांनी दनवडिूक आयोगावरिी
प््श्न उपस्थित केले आिेत. खासिार संजय दसंि म्ििाले की, त्यांनी
बनावट नंबर प्लेट असलेली कार दिल्लीत कशी आिली? याचा अि्थ
असा आिे का की कोितािी ििशतवािी दिल्लीत प््वेश कर्
शकतो?  बनावट नंबर प्लेट असलेली गाडी कुठून आली? 

\ हैदराबाद,  नवराष्््् न्यूज नेटवक्क.
तेिंगणा सरकार १० फेब्ु्वारीपय्ं्त आपिे नवीन पयव्टन धोरण लनल््ित
करणार आहे. मुखय्मंत््ी ए. रेवंत रेड््ी  यांनी बुधवारी राजय्ातीि पयव्टन
लवकासाबाबत झािेलय्ा आढावा बैठकीत हा लनणव्य घेतिा.मुखय्मंत्््यांनी
हैदराबादमधय्े इको-टुलरझम आलण मंलदर पयव्टनािा प््ोतस्ाहन देणय्ासाठी
आलण पयव्टन सलक्कट लवकलसत करणय्ासाठी महत्््वाचय्ा सूचना लदलय्ा.
तय्ांनी अलधकाऱय्ांना इतर देशांचय्ा आलण इतर राजय्ांचय्ा सव््ोत््म पयव्टन
धोरणांचा अभय्ास करणय्ास आलण १० फेब्ु्वारीपय्ं्त नवीन तेिंगणा
पयव्टन धोरण तयार करणय्ास सांलगतिे.
मुखय्मंत्््यांनी सांलगतिे की, नवीन पयव्टन धोरणाचे उल््दष्् मोठ््ा संखये्ने
देशांतगव्त आलण आंतरराष््््ीय पयव्टकांना आकलष्वत करणे असावे.
पया्ववरण आलण मंलदर पयव्टनावर अलधक िक्् केल्््दत करणय्ाचे
अलधकाऱय्ांना सुचवत मुखय्मंत्््यांनी सांलगतिे की, प््लतल््ित समक््ा-
सरिमम्ा जतारा दरमय्ान भालवक आलण पय्वटकांना आकलष्वत करणय्ासाठी
महसूि, वन आलण पयव्टन लवभागांमधये् संयुकत् कृती आराखडा
आवशय्क आहे. अलधक पयव्टकांना आकलष्वत करणय्ासाठी जत्े्दरमय्ान
आजबूाजचूय्ा पय्वटन क््ते््ानंा आलण मलंदरानंा जोडणारा एक पय्वटन सलक्कट
देखीि लवकलसत केिा पालहजे. 

इतर राज्यांचा करणार अभ्यास: १०
फेब््ुवारीपय््ंत तयार होईल मसुिा

तेिंगणा नवीन पय्यटन
धोरण आणणार 

आलदिाबाद, वारंगि आलण नागाज्वुन सागर सारखय्ा भागात इको-टुलरझम
लवकलसत करणय्ाचय्ा योजनेचा लवचार करणय्ाचे आदेश मुखय्मंत्््यांनी
अलधकाऱय्ानंा लदि.े राजय्ातीि पय्वटन पायाभतू सलुवधा सधुारणय्ासाठी राजय्
सरकार लसंगापूर शैिीतीि इको-टुलरझम धोरणांचा अभय्ास करेि. आगामी
गोदावरी आलण कृषण्ा पुषप्कम्वचय्ा पा््श्वभूमीवर, मुखय्मंत््ी रेवंत रेड््ी यांनी
अलधकाऱय्ांना देशभरातीि भालवक आलण पय्वटकांना आकलष्वत करणय्ासाठी
योजना तयार करणय्ास सांलगतिे.राजय्ात इको-टुलरझमिा प््ोतस्ाहन

देणय्ासाठी क््ेत््े ओळखून तय्ांचा लवकास करणय्ाचे लनद््ेश
तय्ांनी अलधकाऱय्ांना लदिे. हैदराबादमधीि हुसेन
सागर तिावाभोवती संजीवैया पाकक्, एनटीआर
पाक्क आलण इलंदरा पाक्क यानंा जोडनू पय्वटन सलक्कट
लवकलसत करणय्ाचय्ा मुद््््ाची तपासणी करणय्ाचे
लनद््ेश अलधकाऱय्ांना देणय्ात आिे. नवीन पय्वटन
धोरणामुळे राजय्ािा अलधक मानय्ता लमळेि
आलण पयव्टन लवकासातून मोठा महसूिही

लमळेि यावर मुखय्मंत्््यांनी भर लदिा.

आदिलाबाि, वारंगल,नागार्जुन सागर
भागात दवकदसत करणार इको-टुदरझम 

\ चेन्नई,  नवराष्््् न्यूज नेटवक्क.
‘शहरातीि एका संग््हाियाचय्ा

कोपऱय्ात’ महातम्ा गांधीच्य्ा
सनम्ानाथव् कायव्क््म आयोलजत
केलय्ाबद््ि  तालमळनाडूचे राजय्पाि
आर. एन.  रवी यांनी मुखय्मंत््ी एम.
क.ेसट्लॅिन याचंय्ावर हलि्ाबोि किेा
आहे. द््लवड लवचारसरणीचय्ा
िोकानंी राष््््लपतय्ाचय्ा हयातीत तय्ाचंा
अपमान आलण थट््ा केिी होती.
राजय्पाि रवी आलण मुखय्मंत््ी
सट्ॅलिन यांनी गांधी मंडपम आलण
राजय् सगं््हाियात अनकु््म ेगाधंीजीन्ा
तय्ांचय्ा ७७ वय्ा पुणय्लतथीलनलमत््
पुषप्ांजिी वालहिी. राजय्

सलचवाियात शहीद
लदनालनलमत्् सट्ॅलिन
यां नी
असप्ृशय्ते लवरद्््ची
शपथही लदिी आलण
या कायव्क््मािा राजय्ाचे मंत््ी, उच््
अलधकारी आलण लनवडून आिेिे
प््लतलनधी उपसस्थत होते. ‘एकस्’
वरीि एका पोसट्मधय्े रवी मह्णािे,
गाधंी मडंपम ह ेराष््््लपतय्ाच ेएक भवय्
सम्ारक आहे, जे १९५६ मधय्े के.
यांनी बांधिे होते. कामराज यांनी ते
चेनन्ईतीि लगंडी राष््््ीय
उद््ानाजवळीि एका लवस््ीणव्
जलमनीवर बांधिे. 

स्टॅलिन यांच्याकडून
राष््््लपत्याचा अवमान
राज्यपाल रवी यांचा आरोप 

पत््कार पररषदेतून काँग््ेस
खासदार राठोड यांना अटक
सीतापूर. सीतापूरचे काँग््ेस खासदार राकेश राठोड यांना पोलिसांनी अटक
केिी आहे. राठोडवर मलहिेवर बिातक्ार केलय्ाचा आरोप आहे.
नय्ायाियाने तय्ाचय्ालवरद््् अजामीनपात्् वॉरंट जारी केिे होते. काँग्े्स
खासदार तय्ांचय्ा लनवाससथ्ानी पत््कार पलरषद घेत होते, तय्ाच दरमय्ान
पोलिसांनी तय्ांना अटक केिी. १७ जानेवारी रोजी एका मलहिेने
खासदारालवरद््् शहर पोलिस ठाणय्ात बिातक्ाराचा गुनह्ा दाखि केिा
होता. तय्ाचवेळी उच्् नय्ायाियाचय्ा एकि खंडपीठाने राठोड यांचा
अटकपवू्व जामीन अज्व फटेाळिा होता. नय्ायमतू््ी राजशे चौहान यानंी तय्ानंा
दोन आठवड््ांत आतम्समप्वण करणय्ास सांलगतिे होते. 
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PUBLIC NOTICE

Customers may contact their 
current Branch for any clarications 

or assistance till 5th May'2025

Muthoot Housing Finance Co. Ltd.
12A 01,13th Floor, Parinee Crescenzo, Plot No. C-38 & C-39, 

Bandra Kurla Complex, G Block, Bandra (East), Mumbai-400051, 
Ph: 022 -62728500,   CIN: U65922KL2010PLC025624Email: 
muthoot@muthoot.com, Website: www.muthoothousing.com

We are closing/shifting our 

Nagpur Branch, “Plot No. 

479, 1st oor, NMC House 

No. 894, Jattarodi, Nagpur, 

Maharashtra - 440027” with 

effect from  5th May'2025. 

The new address of the 

branch will be “2nd Floor, 

Plot No. 18A, Hanuman 

Nagar,  Moh ta  Sc ience 

Col lege Road,  Nagpur, 

Maharashtra - 440009”.

Dnyanpath Bahu-Uddeshiya Shikshan Prasarak Mandal’s

SURETECH COLLEGE OF NURSING
120/2K Ashokvan, N.H. No.7, Wardha Road, Rui Post, Nagpur.

Phone No.: 8411911778/8411911770  Email: suretechcon1@yahoo.in

Application are invited on plain paper along with all necessary copy
of certificates, from the eligible candidate for the following post.
Qualification and Experience as per DCI and MUHS Norms and
University Direction No. 01/2017.

Sr. Subject Professor Associate Assistant Tutor

No. Professor/ Professor/

Reader Lecturer

1 Medical Surgical  --- --- 01 (SC) ---
Nursing

2 Community Health --- 01 (Open) 01 (SC) ---
Nursing

3 Obstetric Nursing 01 (Open) 01 (Open) --- ---
4 Pediatric Nursing 01 (Open) --- 01 (Open)
5 Nursing --- --- --- 05

02 (Open),
02 (SEBC)

01 (ST)

Note:- For detailed information about post, qualification and other
terms and conditions please visit college website suretechcon.edu.in

last date for application is 06/02/2025.

PRESIDENT

VACANCIES

��opos�l no.

C�stome� n�me {a}

Dem��d notice D�te ��d

O�tst��di�� amo��t {B}

n�t��e of

�ossessio�

{C}

Desc�iptio� of ��ope�ty {D}

rese�ve

��ice {E}

EMD

(10% of r�)

{F}

EMD

S�bmissio�

d�te {g}

I�c�eme�t�l

Bid {H}

��ope�ty

I�spectio�

D�te & Time {I}

D�te ��d

time of

a�ctio� {J}

K�ow�

e�c�mb���ces/ Co��t

c�ses if ��y {K}

Lo�� no.

HF0210H21100268

Ch��d Kh�� n�si�

Kh�� ��th��

(Bo��owe�) Fi�oj�

Ch��d Kh��

��th�� (Co Bo��owe�)

notice d�te: 06/06/2024

Tot�l D�es: rs. 1267512/- (Ru-

pees Twelve Lakh SixtySeven

Thousand Five Hundred Twelve

Only) p�y�ble �s o� 06/06/2024

along with interest @14.75% p.a.

till the realization.

All That Pice & Parcel Of Duplex No 4 5 6/3 Plot No

4 5 And 6 Field Sr No 43 Gp Mouza Akoli Khurd Tal

And Dist Akola Adm. 52.50.Sq.Mtrs. Near Morden

School Pin Code- 444002 Bo��ded By:- E�st:- Du-

plex No 4 5 6 4, West:- Duplex No 4 5 6 2, no�th:-

Plot No 1 2 5, So�th:- Road.

�hysic�l

rs.

11,50,000/-

(Rupees

Eleven

Lakh Fifty

Thousand

Only)

rs.

1,15,000/-

(Rupees One

Lakh Fifteen

Thousand

Only)

17/02/2025

Befo�e 5 �M

10,000/-
11/02/2025

(11aM – 4�M)

18/02/2025

(11 aM-

2�M)

NIL

Sl.

no.

1

E-AUCTION - SALE NOTICE
GRIHUM HOUSING FINANCE LIMITED

E-auction Sale Notice for Sale of Immovable Assets under the Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 (the “Act”) read with Rule 8 and 9 of the Security Interest (Enforcement) Rules, 2002.

Notice is hereby given to the public in general and in particular to the Borrower/ Co-Borrower/ Mortgagor (s)/Guarantor(s) that the below described immovable properties mortgaged to g�ih�m Ho�si�� Fi���ce Limited (fo�me�ly k�ow� �s

�oo��w�ll� Ho�si�� Fi���ce Limited �s the ��me �oo��w�ll� Ho�si�� Fi���ce Limited ch���ed to g�ih�m Ho�si�� Fi���ce Limited with effect f�om 17 nov 2023 (��evio�sly k�ow� �s M��m� Ho�si�� Fi���ce Limited ��d

o�i�i��lly i�co�po��ted with ��me of gE Mo�ey Ho�si�� Fi���ce ��blic u�limited Comp��y) (hereinafter referred to as the “Secured Creditor” as per the Act) , the possession of which has been taken by the Authorised Officer of Secured

Creditor in exercise of powers conferred under section 13(12) of the Act read with Rules 8 and 9 of the security interest (Enforcement) Rule pursuant to notice under section 13(2) of the Act.

The Secured Assets will be sold on “as is whe�e is”, “as is wh�t is”, ��d “Wh�teve� the�e is” b�sis o� 18/02/2025 through E-Auction. It is hereby informed to General public that we are going to conduct public through E-Auction platform provided at the

website: https://www.b��ke��ctio�s.com. For detailed T&Cs of sale, please refer to link provided in GHFL’s/Secured Creditor’s website i.e. www.��ih�mho�si��.com

The i�te�di�� bidde�s/p��ch�se�s ��e �dvised to visit Sec��ed C�edito� B���ch ��d the ��ctio� p�ope�ties, ��d m�ke his ow� e�q�i�y ��d �sce�t�i� �dditio��l ch���es, e�c�mb���ces ��d ��y thi�d-p��ty i�te�ests ��d s�tisfy

himself/he�self/itself i� �ll �spects the�eto befo�e s�bmitti�� the bids. all st�t�to�y d�es like p�ope�ty t�xes, elect�icity/w�te� d�es ��d ��y othe� d�es, if ��y, �tt�ched to the p�ope�ty to be �sce�t�i�ed ��d p�id by the s�ccessf�l bidde�.

The interested bidders are required to register themselves with the portal and obtain login ID and Password well in advance, which is mandatory for e-bidding, from auction service provider) C1 India PVT LTD. Address- Plot No-68 3rd floor Gurgaon

Haryana-122003. Helpline Number- 7291981124,25,26 Support Email id – Support@bankeauctions.com. Co�t�ct �e�so� –Dh���i �, Em�il id- dh����i.p@c1i�di�.com Co�t�ct no- 9948182222.Please note that Prospective bidders may avail online

training on e-auction from them only. The intending purchaser/bidder is required to submit amount of the Earnest Money Deposit (EMD) by way of by way of NEFT/RTGS /DD in the account of “Grihum Housing Finance Ltd”, Bank-ICICI BANK LTD.

Account No-000651000460 and IFSC Code- ICIC0000006, 20, R. N. Mukherjee Road- Kolkata-700001 drawn on any nationalized or scheduled Bank o� o� befo�e 17/02/2025 and register their name at https://www.bankeauctions.com and get user

ID and password free of cost and get training on e-Auction from the service provider. After their Registration on the website, the intending purchaser/bidder is required to get the copies of the following documents uploaded, e-mail and sent self-attested

hard copy at add�ess: 3�d Floo�, Office no.301, B�si�ess Ce�te�, ��ofesso� Colo�y Chowk, S�vedi, Fi��l �lot no.125+126/64, ahmed�����, M�h���sht��-414003 Mobile �o. +91 9567626050 e-m�il ID ��h�l.�1 @��ih�mho�si��.com. Fo�

f��the� det�ils o� te�ms ��d co�ditio�s ple�se visit https://www.b��ke��ctio�s.com & www.��ih�mho�si��.com to t�ke p��t i� e-��ctio�.

This �otice sho�ld �lso be co�side�ed �s 15 d�ys’ �otice to Bo��owe� / Co-Bo��owe�/ Mo�t���o� (s)/g�����to�(s) ��de� r�le 8(6) of the Sec��ity I�te�est (E�fo�ceme�t) r�le-2002

(FOrMErLY KnOWn aS �OOnaWaLLa HOuSIng FInanCE LTD)

re�iste�ed Office: 6th floo�, B B�ildi��, g���� t��e�o, Lohe��o�, ���e, M�h���sht��

411014. B���ch Off u�it:3�d Floo�, Office no.301, B�si�ess Ce�te�, ��ofesso� Colo�y

Chowk, S�vedi, Fi��l �lot no.125+126/64, ahmed�����, M�h���sht��-414003

S�le of sec��ed immov�ble �sset

��de� SarFaESI act

D�te: 31.01.2025 �l�ce: n��p�� Sd/- a�tho�ised Office�, g�ih�m Ho�si�� Fi���ce Limited (Fo�me�ly K�ow� �s �oo��w�ll� Ho�si�� fi���ce Ltd)

INDUSIND BANK LIMITED

FRR Dept, 11th Floor, Tower 1, One Indiabulls Centre,

841, Senapati Bapat Marg, Elphinstone Road, Mumbai 400013

appENDIX- Iv-a [SEE prOvISO TO ruLE 8 (6)] SaLE NOTICE FOr SaLE OF IMMOvaBLE prOpErTIES

a�ction S�le Notice fo� S�le of Immo��ble assets �nde� the Sec��itis�tion �nd

reconst��ction of Fin�nci�l assets �nd Enfo�cement of Sec��it� Inte�est act, 2002 �e�d with

��o�iso to r�le 8 (6) of the Sec��it� Inte�est (Enfo�cement) r�les, 2002.

Notice is hereby given to the public in general and in particular to the Borrower (s) and Guarantor (s) that the below

described immovable property mortgaged/charged to the Secured Creditor, the Physical possession of which has been

taken by the Authorised Officer of IndusInd Bank Limited Secured Creditor, will be sold on “as is whe�e is”, “as is wh�t

is”, �nd “Wh�te�e� the�e is” on 27-Feb�����-2025, fo� �eco�e�� of rs. 26,78,735.62 (r��ees Twent� Six l�khs

Se�ent� Eight Tho�s�nd Se�en H�nd�ed Thi�t� Fi�e �nd Sixt� Two ��ise Onl�) �s on 31-Dec-2024, d�e to Ind�sInd

B�nk Limited, the Sec��ed C�edito� f�om M/s Sh�ee ��nesh S�bji Bh�nd�� �nd the �����nto�s/Mo�tg�go� M�.

a�desh K�m�� Sh�kl�, �nd M�s Shwet� Sh�kl�.

The rese��e ��ice �nd the e��nest mone� de�osit is �s mentioned below. Ins�ection of the ��o�e�t� will be ���il-

�ble on 11-Feb�����-2025, As per details mentioned below.

DESCrIpTION OF IMMOvaBLE prOpErTy

Lot

No

Desc�i�tion of sec��ed �ssets
Known

Enc�mb��nces

NIL

Time of

Ins�ection

Flat No 203, Divya Apartment, plot no 23, kh.no.119,120,

eastern industrial area, Chikhali (Deo), Nagpur- 440008
1.

For detailed terms and conditions of the sale, please refer to the link provided in

Sec��ed C�edito�’s website i.e. www.ind�sind.com o� website of se��ice ��o�ide� i.e. www.b�nke��ctions.com

D�te: 31.01.2025 Sd/-

pl�ce: N�g��� a�tho�ised Office�

rese��e

p�ice (L�cs)

rs. 21.00

l�khs

EMD

(L�cs)

rs.

2.10

l�khs

11-Feb-25

(10:30 aM till

11:30 aM)

������������������

CISF proudly remembers the supreme sacrifice of these brave-
hearts. On this day, they laid down their lives at the altar of
duty while fighting with militants at Baramulla, J&K. Their
courage and bravery would remain an abiding source of inspi-
ration for the force. The force will remain eternally indebted
to them for their noble deed.

BORDER SECURITY FORCE 

L/NK SURESH KUMAR

25.12.1962 - 31.01.1994

Bordermen Salute and proudly remember
today their brave comrade, who made
supreme sacrifice while fighting militants
in Srinagar (J&K).

BORDER SECURITY FORCE 

CT JASPAL SINGH 

23.07.1973 - 31.01.2001

Bordermen Salute and proudly remember
today their brave comrade, who made
supreme sacrifice while fighting militants
in Srinagar (J&K).

BORDER SECURITY FORCE 

CT KRISHAN KUMAR 

05.10.1970 - 31.01.1994

Bordermen Salute and proudly remember
today their brave comrade, who made
supreme sacrifice while fighting militants
in Srinagar (J&K).

BORDER SECURITY FORCE 

CT AJIT SINGH 

05.06.1971- 31.01.2002

Bordermen Salute and proudly remember
today their brave comrade, who made
supreme sacrifice while on operational
duty in R S Pura area, Jammu.

BORDER SECURITY FORCE 

CT RAM ASARE SAROJ 

15.11.1969 - 31.01.2002

Bordermen Salute and proudly remember
today their brave comrade, who made
supreme sacrifice while fighting militants
in West Garo Hills, Meghalaya.

BORDER SECURITY FORCE 

CT AMARJEET SINGH 

13.06.1964 - 31.01.2002

Bordermen Salute and proudly remember
today their brave comrade, who made
supreme sacrifice while fighting militants
in West Garo Hills, Meghalaya.

CT/DVR RAM KISHORE

HEP URI-1 

31-01-1994

CT/GD RAMSHANKAR RAI

HEP URI-1 

31-01-1994

Global Tender Enquiry Notice No. PI(EP)/24-25/G/MoHFW-01

Following changes are made:-

Along with above changes :-

Ref:  Global Tender Enquiry Notice No. PI(EP)/24-25/G/07

For the  item available at  Sr.No.3 of the previous notice dated 26.01.2025 for procuring the  equipment- “Advanced USG Machine with

shear Wave Elastography and Contrast Enhancement ”  for the Deptt. of  Obst. & Gyane may be  read as under :- 

All other details shall remain the same. Professor In-Charge (EP)

POSTGRADUATE INSTITUTE OF MEDICAL EDUCATION &  RESEARCH  CHANDIGARH

Sr. 

No
Equipment/Item Name

Original Bid

submission Date

Revised Bid

Submission Date

Original Bid 

Opening Date

Revised Bid 

Opening  Date

Deptt. Name 

8 Ventilators
30.01.2025 14.02.2025 31.01.2025 15.02.2025

Gl Surgery,  HPB and

Liver Transplantation

Sr. 

No
Equipment/Item Name Previous Qty. May be read as Previous EMD

Now may be

read as

Deptt. Name 

3 Advanced USG Machine with shear Wave Elastography

and Contrast Enhancement
01No. 02Nos. Rs.70,000/- Rs.1,30,000/- Obst. & Gyane
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